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ACT XXVIII OF 

[YASSEL) Dl' THE INDIAN I;P:GISL.\TGF.E.] 

2(IZec1ticrrl f h r  assent  of t l ic  Gouetno~ Gc?lcl.nl on t l tc 31st 
Azrgzlst, 1934.) 

An Act to provide for the control of the export from and 
import into India of rubber and for the control of the 
extenaxon of the cultivation of rubber in British India, 

W HI3RREAS it is cxpediellt to provide for  he control of the 
export from and import into India of rubber and for the 

control 9: the estension of tlie cultivat,ion of rubber in British 
India; It is llereby enacted as follows:- 

PI~LIMIN.IRY. 
1 .  ( 1 )  Tllis Act inay be called the Indian Rubber Control short title, 

Act, 1934. , oxtent 
comm&cament 

(3) I t  extends to tllc nrllole of Britisll Iadin. and duration. 

(3) It shall come into force on silch date 11s tlle Governor 
General in Council may, by notification in the Gazette of. 
India, appoiut. 

(4) I t  shall remain in force only up to the 31st clay of 
December, 1938, but the Governor General it1 Council may, 
by notificaLion ill the Gazette of India, direct that it shall 
remain in force for such further period >is may be specified in 
any such notification. 

2. I n  this Act, unless there is anything repugnant in the DefldtIOnB. 

subject or context,- 
(a) "Committee" means in relation to British India 

excluding Burma the Indian Rubber L i c e n s ~ ~  
Committee and in relation to Burma the Burma 
Rubber Llcensillg Committee constituted under 
tdlis Act ; 

(b) "to export" incans to take out of British India by 
sea or by land to a French 01. I'ortuguese Settle- 
menl. boundcd by India or to nny place outside 
India. 

(c) "factory" rneans arly premiscs for tlle i l ~ a l l u f a c t ~ ~ ~  
of nrticles containing rubber froln rubber produced 
in India. 

(d )  "net exports of rnbbcr" mean8 the difference 
between the total exports of rubber exc':uding : - , 
imported rul~ber re-exported in mnnufactu:od - > 

articles contai~lillg rubber and the total iinports 
of rubber excluding rubber in lnanufactured 
articles containing ri~bber ; 

(e) "owuorl.( 
9' 
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(e) "owner" includes any agent of an owner; 
Cf) "prescribed" means prescribed by rules made under 

this Act; 

(g) "to plant" means to propagate a rubber plant from. 
. . seed or any living portion of the rubber plant 

that may be used to propagate it, and "to replant" 
means to plant in any area carrying rubber 
plants on the 1st day of June, 1934, more than- 
thirty rubber plants in any one acre; 

(IL) "rubher" mema- 
(i) rubber prepared from the leaves, bark or latex of - 

any rubber plant, 

(ii) the latex of any rubber plnnt, whether fluid or 
coagulated, in ally stage of the treatment t o  
nhich i t  is subjected during the process of con- 
version into rubber. and 

(iii) latex in any state of concentration, 

and includes, except where the word is used in 
Chapter IV,  rubber prcduced in India cont~ined in 

- any ai-ticle manufactured in India; 

(i) "rubber plant" includes plants, trees, shrubs or vine& 
of any of the following :- 

(i) Hevea Braziliensis (Para Rubb?r), 
(ii) Ma.nihot Glaziovii (Ceara Rubber), 
(iii) Castilloa elastics, 

(iv) FICUS elastic8 (Rambong), and 

(v) any *,ther plnnt wli~cli the Governor Gmersl in 
Council may, bjr notification in the Gaz~ t t e  of 
Indj,, declare to be a rubber plilnt. for the 
purposes of this Act; 

nnd 

( j )  "Rubber Licensing Resolutions" means the Resolu- 
tions of the Government of India published under 
F i ~ ~ a n c c  Department (Central Revenues) Notifica- 
tions Nos. 39 and 40, dated the 26th May, 1934. 

CHAPTER I. 

T ~ I E  RUBBER LICENSING COMMITTEES. 

h m t ~ t u t i o n o l  3. (1) The Governor General in Council shall constitute t w ~  
Licensing 
c o m m t t e e ~ .  Committees, to be called the Indian Rubber Licensing Com- 

mittee and the Burma Rubber Licensing Committee, 

(2) The. 
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(2) The lndinn Rubber Licensing Coinmit,tee shall consist 
.of five members, nan~ely,- 

I 
I 

(a) two members to be nominated by the Government 
of Tmvancore, , 

i 
i 

{L) one menlbcr to be noirli~~ated Ily the Government of 
Madms, I 

I 
I 

(c) one member to be nominated by the Cochin Durbar, I 

and i 1 I 

(d)  one member to be nominated by the United Planters' I 
Association of Southern India, I 

I 

.and the Chairman shall be elected by the  member^ from I 
I 

among tllemselves: , i 

Provided that the Chni~.mun elected by the Indian l t u b b e ~  1 
Licensing Committee constituted under the Rubbcr I 
Licensing 32esolutions shall be deelned to havo been duly elected 
undel* this sub-sect~oi~ as Chnil.ni;in of the Indian Rubber ! 
3~ioensiua Committee constituted under this Act. 

(3) The Rurma Rubber Licensing Committee shall collsist 
.of four members, namely,- , 

I 
((6) two members to be nominated by the Bunna Planters' 

Association, and 

( b )  two members, one an official, and one a non-oficial, 
to be nominated by the Local Government, 

.and the Chairman shall be the official member ilominated by 
the Looal Govenln~ent. 

\ 

(4) Any person nominated under the Rubber Licensing 
Resolutions as  a member of the Indian ltubber Licensing 
Committee or the Burma ltubber Licensing Committee consti- 
tuted under the said Resolutions shall, if such nomination is 
not inconsistent wit11 the provisions contained in sub-section (2) 
or sub-section (Y), be deemed have bee11 d~ t ly  nominated to 
tbe Coinmittee of the same narne constituted under this Act. 

(5) As soon as may be after the commencement of t.his Act 
the Governor General in Council shall publish in the Gazette 
of India the nanles of all members of each Con~inittee. 

4. (1) If anx authority or body fails to make within a reason- Vacmcle% 
able time any nomination which iL is entitled to  make under 
section 3, the Governor General in Council may hln~seif norm- 
nate a member to fill the lacancy. 

(2 )  Where a member of the Coinmittee dics, resigns, ceases 
to reside in lndia or bcrnmes incapable of acting, the Governor 
General in Counril may, on the recomn~endabion of tha autho- 
rity or body which is enlitled to tnake the iirst nomination under 



sectioii 3, or, ~vhcre buch recomrne~idntion is not ~ n s d e  within 
a reasonable t in~e ,  then oil Iiis o u ~ l  j~~itjiltjve, norni~lnte a persorL 
to fill the vnca.ncy. I 

(3) Ko act tlona by the,  Committee shnll be cluestioi~ed o a  
the ground nieraly of the existence of tuly vacancy in o~ any 
defect in tile const.itution of the Coinmittce. 

sub-con~mit- 5 .  The Cnr!.ll!littee 11iay appoint such sub-oomlnit,tees (con; tees and 
executive fiisting- ~ l i o l l y  c.r partly of ineinbers of t.he Comlnittee) and 
officers. 

such csecutive ofipere as may bs necessary for the efficient 
peffoonnance of the duties i~rlposed upon it by this -4ct: 

Provided *hat snb-committees or executive officers appointed 
by the Liceilsing Coinmittecs constitilted under tho Rnbber 
Licensing IZesolutions sliall be deeiliecl to have been duly 
a.ppointed under tliis Act. 

Power to make 6. (1) Tile Co~noiittee may make by-lavs coi~sistent with. bx-laws. 
this Act a~lcl with tlic rules made thereunder for all or ally ol' 
the follo\ving matters, namely :- 

(a) the regulation of lhe procedure to be follon~ecl a t  
meetings of the Committee; 

(t) tlie appointment of sub-committees; 

( c )  thc delegation to sub-comrnittees, members or oficers 
of the Committee of any of t l ~ e  powers of tlie Com- 
inittee undcr t.llis Act; 

((7) t l ~ e  determination of the travelling allowances of 
~llclylbrrs or officers of the Comrilittee 2 n d  of. 
incmbers of a .  SSII!J -coilliniti~ee ; 

( e )  the appointment, promotion and d isn~iz~al  of offi:ere 
nnd servants of the Committee and the creat i~n 

itbolition of nl~pointnlents of s l~ch  officers and 
servants ; 

(f) tlic regulntion of tlic grant of pay niid 1e:t~e to sucli 
officers i111d ser\ . t~~lts  ; ;111~1 , 

( 9 )  311y vtlicr mutter in respect of wliicli by-laws may 
i ~ e  111odo ~ ~ i l d e r  this A c t  ar t l ~ c  rules r~iade tliere- 
under. 

( 2 )  811 by-laws inacle undor tliis sei:lioil shall 'be subject 
to tire pre\rious snnctioll of the Gove~.uor General in Council. 

power to 7. (1) Snvc in respect of piocecdings and orders ullder scction 
cOntrO'hytJ1c aovernor 29, all of tllc Conlillittee shall be subjcct to t11c control 

Generalin ~onnc l l .  
of the Governor Gene~al in Council, who lnny cimcel, suspend 
or modiIy as he thinks fit any s ~ c h  act. 

(8) The 
e 



( 2 )  Tlle rec~rcls of tlie Comnlittee sllnll be open to illspection 
a t  all rcasonablc tiiries by any oscer  nuthorisecl in t,l~is behalf 
by tlie Governor General ill Council. 

Keeping and 8.. ( 1 )  Each Commit~tee shall keep accoullts of all fees auditing Of 

received by i t  under tliis ,4ct, and of the iunnner in which they nceOuats' 
are expended. 

( 2 )  Sucll accounts shall iie examined and audited annualIy- 
by auditors appointed in this behalf by the Governor General in. 
Colincil; and such auditors shall huve power to disallow my 
item which has heen, in their opinion, expended otherwise than  
in pursuance of $he purposes of this Act. 

9. ( 1 )  Tlie Governor General in Council may, by notification ~ ~ ~ ~ ~ ~ ~ ~ s , n , P "  
in the Gazette of.India, declare one dr both of the Committees 
to be dissolved, and 011 the date of the publication of such 
notification the Com~nittee or Committees, as t h ~ ,  case may 
be, shall stand dissolved, and if both Committees are dissolved 
this Act shall be dee~necl to be repealecl. 

(2j When cithep !lomlnittee is dissoh-ed either under this 
section or by tlie expiry of this Act,, the unespended balance of 
fees receivecl by the Coininittee under illis Act shall lapse to  
Gorernment. 

10. The Governor (:cnernl in Council may, by 11ot;ficalion rules. 

in the Gazette of India, lnalie rules- 

( a )  providing for tlie establisllnlent :111d il~lnintennnce 3f 
offices by the Coininittee; 

( 0 )  l,rovicling for tl10 conduct of busilless by the Com- 
inittea mid determining t'he number of members 
\vl~ieli slinll form quorum a t  meetings; 

(oj  providing for the maintenance by tlie Conlmittee 
of a lpcord of all busiiiess trnnsnc,ted :~nd sulimis- 
sio:~ of copies thercof to Goveri~mcnt ; 

(d) regulating ilic preparation of :~nnual estin1:ltcs of 
rcceipts cncl expenditure; % 

(p,) regulating the liecping of nccouuts of receipts and 
c rpe~~di turc  : 

(f,) tlutci.l~iini~~g tllc custocly iu \\llicli the currei?t account 
of tlic Committee shall be kept., nncl the bank 
or baldis a t  a~liicll surplus inonjes a t  the credit of 
the Connnittce may be deposited a t  interest; and 

(g) gcucrally to c:Irry out the 1)rovisions of this Chapter. 

Cl-IBPTER. 11. 
9 
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Llmltationof 11. 'Nothing in this Act shall apply to the export of ru,ber applio~tion of 
Chapter. which has been placed before midnight on the 31st day of May, 

3934, under customs control in a godown or warehouse approved 
by a Customs Collector or to the export of rubber by parcel post. 

Contro of 
export of 12. (1) No rubber the growth or produce of India shall be 
robber. exported unless covered by a licence and a certificate of origin 

issued by or on behalf of the Indian Rubber Licensing Com- 
mittee in the case of exports from British India excluding 
Burma, or the Burma Rubber Licensing Committee in the case 
of exports from Burma. 

(2) No rubber the growth or produce of a country other than 
India shall be re-exported unless covered by a certificate of 
origin issued by an official empowered in that behalf by the Gov- 
ernment of such country and endorsed by or on behalf of the 
Indian Rubber Licensing Committee in the case of re-exports 
from British India excludiqg Burma, or the Burma Rubber 
Licensing Committee in the case of re-exports from Burma. 

~ x w r t  13. (1 )  The general export allotment for the period beginning 
allotmenb. on the 1st day of June, 1934, and ending on the 31st day of 

December, 1934, that is, the permissible maximum net exports 
expressed in terms of dry rubber from British India 
excluding Burma for the said period shall be 3,484 tons. 

(2)  The Burma export allotment for the period beginning on 
the 1st day of June, 1934, and ending on the 31st day of 
Eecember, 1934, that is, the permissible maximum net exports 
from Burma expressed in terms of dry rubber for the s a ~ d  
period shall be 2,616 tons. 

(3) The general export allotment and the Burma export 
allotment for tlie year 1935 and succeediilg years shall be 

*declared by the Govclnor General in Council by notification in 
the Gazette of India. 

.Export quotas. 14. (1) The export quota of each rubber estate or factory for 
any period, that is, the total quantity of rubber which may be 
exported by or on behalf of the owner of the estate or factory 
during that period, shall be determined by the Committee in 
the prescribed manner. 

(2) The total of all export quotas for ally period as so deter- 
mined by the Indian Rubber Licensing Committee or by the 
Burma Rubber Licensing Coininittee shall not be more than an 
amount which, when tlle cliffcrellce between imports of rubber 
and re-exports of imporled rubber in the same period has been 
deducted therefrom, exceeds the general export allotment or the 

Burma 
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Burina export allotment, as the case may be, for the same period 

\ by inore tllnll five per cent. 

15. (1) If in any year the net exports of rubber from British $,"ac2&;frh 
India excluding Burma exceed the general export allotment for nexterport~. 
that year, or if in any year the net exports of rubber from Burma 
ex~eed tha Burma export allotment for th9 t  year, the export 
llotment for the succeeding year shall be deemed to be reduced 

b, an amount equal t.0 such excess. 
'9) If in any year the net exports of rubber from British 

India excluding Burma are less than the general export allot- :\ ment . that year, or if in any year the net exports of rubbgr 
froin Burma are less ihan thc Buima export alloiment for that 
year, a quniltit-y of rubber equal b the ainount bf such deficiency 
but not in any case exceeding twelve per ccnt. of the export 
allotment for the yeal. in which the deficiency occurred may be 
exported in t h~ !  succeeding year and shall not be deemed to  
form part of the export allotinqnt for the year in which it is 
exported. ' 

(3) The right to export rubber So which sub-section (2) refers 
shall be allocated among estates and factories by the Com- 
mittee in the preficribed manner. 

(4) As soon as may be after the end of each year, the  
Governor General in Col~ncil sllnll notify in the Gazette sf Indis 
in respect of British India, excluding Burina and in respect of 
Burma, respectively, i.he amount of any deficiency to which the 
provi~ions of sub-section (2) apply. 

16. (1) The owner of a rubber estate or factory to which a ~ l ~ h t t o  
quola has been allotted by the Committee for any period shall 0z2k.p0't 
have a right to obtain froin that Committee at* any lime during 
that period export liccnces and certificates of origin to cover Che 
export of rubber up to the amount of the unexhausted balance 
of the quota, that is, up to the amount of the quota less the 
amount for which export licences have already been issued 

against it : 
Provided that the unexhausted balance of any quota a t  any 

time during t.he year 1934 after the commencement .of this Act 
shall be t l ~ e  a~nouut  of the quota less-, 

(a) the amount for wl~icli export licences have already 
been issued ngainsl the quota under this Act, and 

( b )  the amount for which export. licences were issued 
against the quota by a Licensing Conl~niltee 
constitu{,eil under the Rubber Licecsing Reeolutions. 

(9)-  ?he right of tlio owner of a rubber estate or factory 
under this section ma;v be trnnsferred in whole or in part and, 
subiect to proof of the transfer to the istisfaction of the Com- 
mittee which det.erinined t h e  quota, the transferee sha!l have 

a right 
n 



*, 
r: right to obtain certificates of origin and export licenccs up lo 
the amount covered by the transfer or up to the amount of the 
unexhausled balance of thc quota, whichever may be less. 

Grant of 
EXPO& I~cOIICBR 

17. (1) The owner of any rubber estate or factory to which 
andcertificat~s a quota has been allotted by the Committee, or any taransfwee 
of ongin. of his right, mag, a t  any time before the expiry of the period 

to which the quota relates, apply in writing to the Committee 
for an export licence and a certificnte of origin covering a stated 
quantity of rubber. 

(2) Tf the unexhausted balance of the quota is sufficient to 
cover the stated quantity, the Committee shall, subjecb to 
the payment of the requisite fee, issue an export licence and 
certificate of origin covering the stated quantity. 

(3) Every licence and 'cerlificate  of ol.igin shall be in the 
prescribed form and shall bear the date of its issue, and every 
licence sllall be valid for 8uch period 813 may be specified therein - 
or until shipment of the co~lsignment covered by the licenee 
protided that such consignment was placed under customs 
control wit11 a view to shipment before the expiry of the period 
specified on tho licence and has rernained thereafter under 
customs control. 

xe-ex ort of 
imporfed 18. (1) Ally pelson desiring to export rubber imported into 
rubber. British India, from p place outside India may apply to the 

I Committee for an endorsement on the certificate of origin under 
cover of which such'rubber was imported. 

(2) 011 receipt of such application tlie Coininittee shall 
rnake an endorsement on the certificate of origin in such form 
and subject to such conditiui~~ as may be prescribed, and such 
cnclorserncnt shall be s~iffrcient to nuthorise the export from 
British India of such rubber. 

committee to 19. (1) Tlle Committee shall maintain an account of every 
maintain 
aocountsof export quota allotted by it showing, in addition to such other 
quotas. particulars as the Committee may think fit, the licences issued 

ngainst it and the uncxhousted balance. 

(2 )  Tlle Coniiuittee sl~all  maintain an account of all rubber 
imported from a place outside India tlie export of which was 
:iuthorised by i t  ui~dcr sub-section (2) of section 18. 

(3) Any owner of a rubber estate or factory shall be entitled 
on payment of the requisite fee to a copy of the account relating 
to his quota, certified in the manner laid do~vn in the by-laws. 

R u t t e r  fur 
c?xport to be 

20. (1) No consjgnl~lent of rubber sliall be shipped or water- 
covered by borne to bc shipped for export from a port in British India until 
liecnce and 
certificateof the owner has delivered to the Culstoms Collector either a valid 
origin. export licence and a certificate of origin, covering the quantity 

4 to be 
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to be issued by or on behalf of the Comn~ittee, or, 
iri the case of rubber to which the provisions of section 18 apply, 
a certificate of origin endorsed by or on behalf of the Committee. 

(2) No permit for ihe passage of any rubber by land into 
ally of the Frendi or Portuguese Settlements bounded by India 
shall be granted under sub-section (1) of section 5 of the Land 

. S x o f l 9 2 . l .  Cmtorns Act, 1924, unless tlie application for such permit is 
accompanied by a valid export licence and a certificate of origin, 
covering the quantity to bo passed, issued by or on behsif of 
tlie Committee, or, in the case of rubber to which the provisions 
of section 18 apply, 3, certificate of origin endorsed by or  on 
behdf of the Committee. 

21. (1) The Committee may serve by post a notice upon the ~ o ~ v c r o ~  
Conunittee to owner of any rubber estate or factory requiring him to furnish, 0~11r0rret-. 

within such period not being less than thirty days as may ba 
specified in the notice, such returns relat,ing to the area planted 
wit11 rubber or to the production, manufricture, salc or export 
of rubber produced on the estate or manufactured in the factory 
as it mny deem necessary tc: enable it to discharge its duties 
under this Act. 

(2) Where any return required under sub-secticn ( I )  in 
respect of any rubber estate or factory is not furnished to  the 
Committee within the period specified in the notice, the Com- 
mittee may refuse to allot a quota to that estate or factory 
under section 14 or, where a quota has already beell allotted, 
msy  cancel the unexhausted balance of that quota and refuse 
to issue any further export licences and certificates of origin 
under ,section 15 against that quota. 

22. (1) The Committee inay charge and collect the follow- Peea. 
ing fees, namely :- 
s 

(a) n licence fee lor every export licence issued by i t ,  a t  I 
such rate, not exceeding one rupee per hundred 
pounds of rubber covered by the liceace, as the 

I 

G O V ~ L ~ O ~  General in Council mag, by notification i 
in the Gazette of India, fix in tliis behalf; and I 

I 
(b)  copying fees for certified copies of nccoullts of quotas 

a.t the rate of one rupee per copy: 

Provided that tlie owner of any rubber estate or factory to 
whicil a quota has been allotted under section 14 may make n 
consolidated payment of expol* licence fees a t  l.lle rato fixed 
under clause (a )  to covc.1. tllc whole of the quola. 

(2) Tlie Commiltee shall apply the fees collected by i t  under 
this section to  the meeting of expenses incurred by i t  in pursu- 
ance of bile purposm of this Act and, with the previous sanction 

of the 
I]. 
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of the Governor General in Council, to the payment of a contri- 
bution towards the maintenance of any international committee 
established in furtherance of the interest of the rubber industry 
in rubber-producing countries generally. 

23. (1) All licences and certificates of origin for the export 
of rubber and all quotas issued or fixed by the Licensing Com- 
mittees constituted under the Rubber Licensing Hesolutions 
shall be deemed to be licences and quotas respectively issued 
or fixed under this Act. 

(2) All transfers of the right to obtain export licences and 
certificates of origin from thc said Licensing Committees shall 
be valid as if they had been made under this Act. 

awe*tomake 24. The Governor General in Council may, by notification 
X R k L  

in the Gazette of India, malre rules- 

(a) prescribing the manner in which the export quotas 
of rubber estates and factories shall be determined: 

(b) prescribing the conditions subject to which ths export 
of rubber imported into British lndia may be per- 
mitted and the  form of endorsement to  be made 
on the certificates of origin accompauying such 
rubber ; 

fc) pre;cribing the  manner in which the right to export 
rubber to which sub-section (2) of section 15 applies 
shall be allocated among rubber estates and fac- 
tories ; 

(d)  prescribing the form of export licences and certificates 
of origin; and 

( e )  generally to carry out the purposes of this Chapter. 

Bar ol ja~isdlc- 25. No quota, fixed and no order granting or refusiizg to grant 
tm. m y  licence or certificate of origin under this Chapter shall be 

called in question in any Court. 

CHAPTER 111. 

COXTROL OVER EXTENSION OF RUBBER CULTIVATION. 

~0rptr01 0s 26. So long as this Act remains in force no person shall 
edltlvation of 
robber. plant 'rubber plants in any land, or replant any land with 

rubber plants, save in pursuance of a written permission granted 
by or on beha11 of the Committee under this Act. 

pe-lonto 27. (1) Permission under section 26 to plant rubber plants 
PIrnt Iubbel shall be granter7 nnly jn respect of an area intended for the Wants. 

cultivation 
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i 
cultivation of rubber plants for exclusively experimental pur- 
poses, and such area shall in every case be limited to the ares  
necessary for such purposes. 

(2) The total area of land in Burma in respect of which 
permission to plant rubber may be granted shall be such area, 
being as nearly as may be one-qutl-rter of one per cent. of the 
total area in Burma which was planted with rubber plants on 
the 1st day of June, 1934, as the Governor Generd in Council, 
by notification in the Gazette of India, 'may specify in thie 
behalf. 

(3) The tot21 oren. of land in any province other than Burma 
in respect of which permission to plant -rubber may be gran'tzd 
shall be such are:i, being as nearly as may be one-quarter of ' one per cent. of the total area in the province which was planted 
with rubber plants on the 1st day of June,  1934, as the Governor 
General in Council, by nohificn-tion in the Gazette of India, may 
specify in this behalf. 

28. Permission under section 26 to replant land with ruhber perdssim on- 
plants shall be ,subject to the follonriiig limitations, namely,- ~ ~ ~ ~ ~ & d  

planta. 
(d )  no person shall be permitted to replant in any one 

year more than ten per cent. of the area of his 
estate that was planted with rubber piants on the 
1st d ~ y  of June, 1034, and 

(b) no person s11:ill be permitted to replant more than 
twenty per cent. of such area in all before the 31st 
clay of December, 1938. 

29. ( I )  Applicatioil for permission to plant rubber plants ~ p p ~ i a t i a w  

or t i  replant land with rubber plants shall be made to the Com- permimion plant or be 

rnittee and sht~ll contain a clear .statement of all special circum- re@ant 
stanc~es justifying the application. 

(2) Subject to the provisions of sections 27 and 28, the Com- 
mittee may p a n t  or refuse the permission applied for, or may 
call for further information from the applicant. 

(3) No order by the Committee under sub-section (2) shall be 
called in question in any Court. 

30. (1) Anv applicant aggrieved by an order of the Com- ~ m a l  to 
mittee under section 29 may a~ppeal to  the Local Government Local (love* 

rnent. 
within sixty days from the date thereof, and the Local Govern- 
ment may on such appeal cancel, modify or suspend any order 
of the Committee under that section. 

(2) The records of the Committee relating to proceedings 
und'er this Chapter shall be open to inspection a t  all reasonable 
times by any oWcer authorised in this behalf by the Locd  
Government. 

81. (I) The 
13 
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I 

Power of 31. (1)  Tlie Cominitlee may scrve by post n notice upon the I .  I 

Comrnittce to 
call for retturk o ~ ~ n e r  of nu!' rubber eslute, requiring liim to furnisl:, within I 
2nd to insrect I 
ebolc~. sucli period not being le;.,s tllnn thirty d a p  as may be specified 

in the notice, sucll returns ~ ~ e l e t ~ i l ~ g  to Lllc cultivntioil of rubber 
plants on thc cstatc as i t  may deem necessary to an:tblr, it to 
dischorgc ite duties undcr this Act. 

(2) Any member of the Colninittee and an-v dfficer of the 
Conimittee nuthoriscd by it in this behalf .me>-, a t  any reason- 
able time, enter upon and inspect any portion of any rubber 
estnte, and may require the owner of tihe estate to produce for 
inspectioil any recorrls of thc oqtnteoin his control or custody 
relatriilg to  the culttivation of ~aubbcr' ylnnts and the stocks of 

I rubber on the estnte. 

(3) Where any return rcquired under sub-section (1) in I 

respect of any rubber estate i q  not furnished to the Comlnittea 1 i 
! !  \vithin the period specified in the notice, the Committee may 

refuse to grant any permissioll under seetion 29 to ylant rubbcr i i 
plants on that estate, or to replant any part, of t,hnt estate. i i 

I I 

CHAPTER. IV. 

certificate of 32. No rubber shall be imported by sea or b y  land into ~ r i t i s l i  . + . , 

orlgfn for 
imp*ed In& from a.ny place outside India unless covered by a certifi- 
robber. 

. . cate of origin issued b;y an dficial empowered in that behalf 
; . by the Government; of t . 1 ~  countrg ~vliere the rubber wns grown 

or produced. 
Proldbition of 33. No person sllall esport t l ~ e  lca.ves, ~~~~~~8, sceds, buds, export of 

~ V C S ,  etc., twizs,. branclies, roots or anv living porkion of tho rubber plant 
-of mbher 
plants. tha t  may be uscd tb propagate it. 

Sobruiseion 01 34. (1)  Tlie onrrier of every rubber estate or factory and every 
returns 
ehodng stoclis .person liolding stocks of ruhber' shall subinit to  the Committee 
Of rubber in a t  ~11~11 time and in sucli form ns may be prcsorihed n return 
India. 

showing the stocks of rubber held by him together with such 
furthei information iii regard trhcreto as n a y  bf: prescribed. . . . . .  

(2)  The Colnmittee shall konlpile from sucli ret,ums arid 
submit t.o the Goccrnor General in Council n t  such t,imes and . 

jn such form a5 mk4.y be prescribed conaoliclatcd statements 
showing the total amount of s toch  oE rubber held in British 
India excrudiilg Burma, cind in- Burma. 

Member may  . 35. Ally l~>einber o f .  the Committee or o f  a sub-committee 
inspec! 
factorlcs. 'n:ld any of '  tlie Col<mitt.ee authoieised by - i t  'in:.t,bis . . . . . .  behnlf . . .  

. . ! 
. . - .  . ' , 5  
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ma;, a t  ail1 reasoilable tiinc, enter upon and inspcct any f a t -  
tory, ~ n d  ]nay require ally onrner of :, factory to produce for 
inspection any records of the factory in his control or cu~~ , t o t l~  
relating to the lnanufncture in nncl csport from ilic factory sE 

0 rubber or to the stoclts uf rubber held in the factory. 
36. Tlic Governor Genera! in Councii mny, I):,- n~tificfltion power to make rules. 

in tllc Gazctt3c of India, make rules- 

(a) prescribing the dates on wLic.h aiicl the for111 iu n hicll 
returns of ~toclis shall be suljlllitted to the Corn- 
rnittce ; 

(b) prewribing tlie further inforn~ntion, if any, to  be 
f included ill sucli returns ; 

( c )  prescribing tlie dates on wliich and the form in whicli 
consolidated statements of stocksl sh~ill  bc sub- 
mitted by the Committee; and 

(d) generally to carry out the purpoees of this Chaptar. 

CHAPTEIC V. 

- ' 37. A breach of the provisions of sub-section (1) or sub- ~ e n c ! t y  for 
i lllicit lmport or 
I section (21 of section 20 or of scclion 32. or of section 33 shall export. 

. b e .  punishable ti.q if i t  werrj an offence under item 8 of section 

,u,,r 1858. 167 of the  Sea Customs Act, 1878, and the provisio~is of sect,ion 
168 and of Chapter XVII  of that  Act shall apply accordingly. 

38. If default is made in submitting any return -as required Penalty default in for 
by sub-sec.tion (1) of section 34 t,lle owner of the est.ate or fac- submitthg rCiWU. 
Cory as the case :nay be shall be punishable with fine which 
may extend to  five hundred rupees. 

39. Any owner of a rubber estate or factory or any person lnaking renalty false for 
holding stocks of rubber, who has furnished a-np return under return. 

sub-section (1) of section $1, or sub-section (1). of section 31 
o r  sub-section (1) of section 34 containing any particular which 
is false and which lie lrnew to be false or did not believe to be 
true, shall be punis11a.blc with fine which may extend to one 
thousand rupees. 

40. Whoever obstructs any member of the Committee or of ~ ~ ~ ~ ' , " , Y t ~ ~ ~  
a sub-committee or any officcr of t h e  Committee while such inspection ot rubbcr estate. 
member or officcr is eri&ering upon or inspecting a n y  rubbor 
estate under sub-section (2) of section 31, a.nd whoever, ho,ving 
control over or cuistody of any records ,of a rubber estate relating 

to t$he 
2&',P< 1 - . - .  . - ; - s .  . -  r, :. 1 , :  . - . . .. , ... .. . , . . .  . 15 
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to the cultivation and stocks of rubher on that estate, refuses 
or fails to produce such records when required by a member of 
the Commit,tce or of a sub-committee or an officer of the Com- 
mittee under that sub-section, shall be punishable with fine 
which may exttncl to one thousand rupees. 

41. Whoever obstructs ally member of the Committee or of 
a sub-corninittee or any officer of the Comnlittee while such 
member or officer is entering upon or inspecting a factory under 
section 35, and whoever, having control over or custody of any 
records of a fnctory relating to the nlarlufacture In or export 
from the factory of rubber or to  the stocks of rubber held in 
the fnptory, refuses or fails to produco such re,-uds when 
required by a member of the Committee 01. of a suh-committee 
or an officer of the Committee under that section, shall be 
punishable with fine which mny extend to one thousand rupees. 

42. Whoever plants 'rubber plants or causes rubber plants 
to be plsntecl or replants or causes to bc re~lan ted  any land in 
contravention of section 26 shall be punishable with fine which 
msv exCend to one thousnnd rupees for the first offence, and 
with fine which may extend to five thousaid rupees for any 
subsequent offence. , 

Removnl of 
rubber plants 43. Where any person hns been convicted of an offence 
planted 
w~tlthout undcr section 42 the convicting Court shall direct that the rubber 
permisalon. plants in respect of which the offence was committed shall be 

removed from the land within a presclribed t\ime, and in the  
event of the order not bcing duly complied with shall cause 
the rubber plants to be removed and recover the cost from tlie 
person convicted us if it were ail arrear qf l:md revenue due on 
the rubber estate on which the offence was committed. 

Trial of 44. (1) No Magisirate other than n Magistrate of the first 
offences under 
M C ~ ~ O L I S ~ L ~ , ~ ~ ,  class shall take cognizai~ce of an offence under sections 38, 39, 
Mr41 and 48. 40, 41 or 4'2 and such Magistrate may take cognizance of such 

an offence only upon complaint made by a person nuthorised 
by the Committee in this behalf, and with the previous sanction 
of the Local Government. 

(2)  l b e  committee sllall be responsiLle {or the conduct of 
all prosecutions of offences under sections 38, 39, 40, 41 and 42. 




